
BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
 

ORIGINAL APPLICATION NO.159 OF 2023(SZ) 
 
 

IN THE MATTER OF: 
 
Suo Motu 

 
 And 
The District Collector, 
Coimbatore and Ors. …Respondents 
 
 

By the Order Dated 17.05.2024 a direction was issued by the Hon’ble 

Tribunal based on the report filed by the 2nd& 3rd Respondent wherein it is 

held that the Penalty has been assessed applying the formula for 216 days 

for which the amount comes to 13,50,000/- for the 4th Respondent and as 

far as the 5th Respondent is concerned the amount comes to Rs.8,00,000/- 

as per the calculation for 128 days and the said compensation was paid 

through DD on 23.09.2024 to the 2nd and 3rdRespondents and same has 

been acknowledged by them. The DD’s are annexed herewith. 

 

For the reasons stated above this Hon’ble Tribunal may be pleased to take 

this memo on record and pass appropriate orders and render Justice 

 Dated at Chennai on this the 18th October 2024  

 

  

Counsel for 4th and 5th Respondent 
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RITA CHANDRASEKAR 
 

Counsel for 4th and 5th Respondent 
 


